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CENTRAL ADMTNTSTRATTVE TRTBUNAL
PRTNCTPAL BENCH- NEW DELHT

0-A,NO,21.06/02

Thursday, this the 20th day of March, 2003

Hon'ble Shri Justice V-S.Aggarwal, Chairman
Hon'ble Shri Govindan S. Tampi , Member i,A)

Si..meel Kumar s/o Shri Sunehri l..al
r / o 11 - A, Ma y a Bha vj a n ,
Nc!) r t h Ar .j u n Na g a r , Ag r a

, Appl can 1.

(By AdVoc; at e:: Shr i D.. P-SI'l a r- ma)

Vers.us

1. . Union of India
through Secretary,. Govt- of Tndia
Mi n i s t r y of C.J o nri rn un i c a t i o 11
Deptt, of Posts, New Delhi

2. The Postmaster General
Agra Region, Agra

^ The Sr. Supe r i nten den t Postof f i ce
Ag r a Di v i s i o n, Agra

4. The Secretary
Central Board of Higher Education
Ar y a Sa ma j Ro a d ,
Li'V'.tam Nagar, New Delhi

. .Respondents

fBy Advocate:: Shri S.M-Arif for respondent Nos.. 1 to 3 -
None for respondent No.4)

ORDER (ORAL)

Justice V.S-Aggarwal:

For the post of Postal Assistant, the basic

qualification prescribed is that the candidate must pass

10+2 examination. The applicant holds a certificate from

t f'l e Cent ra1 Board of Hi gher Educat i on f rom l.J11am Nagar

Hew Delhi- He had been selected for the post but the

candidature had subsequently been cancelled on the ground

that the certificate of the Central Board of Higher

Education is not recognised by the respondent Nos. 1 to

2, Learned counsel for applicant contends that the

applicant thereafter had .joined the Agra University had

graduated and thereafter passed and obtained the degree
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for Law also, and consequently^ the candidature of the

app 1 i can t. can n ot be rej ected _•

3.. We have carefully considered the plea of the

app 1 icant.. 0nce the basic requi rement is to pass 10-l-2

e xa mi n a i: ion from a recognised Tn s t i t u t i o n i t. i s ma n d a t. o r y

that it should be so passed and the higher qualification

in this regard becomes immaterial. We are not expressing

any opinion for purposes of the present order about the

subsequent degrees obtained by the applicant because that

is not controversy before us, Tn fact^. our attention has

b6ien drawn to a certificate of 23.1,1999 issued by the

s a i d Ce n t r a 1. Boa r d of Hi g her Ed u c a t i o n , wh i c h r e a ds-

"Stated that Govt, of India does not

r e c o g n i s e t he Tn t e r me d i a t e e ami fia t i o fi
conducted by the Central Board of Higher
E d u c a t i o n a t Ar y a S a ma j Ro a d ^ U11 a m Na g a r
N..Del hi~59,"

T1" clearly s ho ws t ha t e v e n t h e said Bo a r d, i n a n

14nambiguous terms, had informed that Govt, of India does

not recognise the same to be an examination equivalent to

Tn t e r me d i a t e E .xa mi n a t i o n , I n t h a t e v e n t, t l'ie o n 1 y

c;o n c 1 u s i o n t h a t c a n b e a r r i v e d a t t I'l a t t his a p p 1 i c a n t d i d

not have the basic qualification 1:o state that he was

qLI a 1 i f i ed t o t a ke t he t est, wI'len he had n o ce rt i f i cat e
••'{y-trar^cL^

from a recognised un i vcrcj. ty of 10+2.

, the impugned order cannot be stated

The application must fail and is
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(V.S,Aggarwal)
Chai rman


